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in the Gulf region a number of migrant work-
ers have returned. Government of India as 
well as the State Governments are seized of 
the matter and are rendering all possible 
assistance. 

I) ~l') t_ 
~ 

.., HUDeO Assistance to Trlvandrum 
Development Authority 

3413. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether a project report was submit-
ted by the Trivandrum Development Author-
ity of HUDCO for the implementation of the 
double pit latrines under Basic Sanitation 
Scheme; 

(b) whether the Trivandrum Develop-
ment Authority had requisite HUDCO to take 
a lenient view in this case and sanction loans 
for the full estimated cost of the successful 
implementation of the project; and 

(c) if so, the details thereof and action 
take thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). A low cost sanitation scheme for the 
construction of 1750 law cost sanitation units, 
with a project cost of Rs. 38.24 lakhs was 
received by Housing & Urban Development 
Corporation (HUDCO) from the Trivandrum 
Development Authority in March, 1989, for 
loans assistance. The scheme was sanc-
tioned by HUDeO on 18-8-1989 for loan 
assistance to the ettent of Rs. 19.12 lakhs 
under its Basic Sanitatir'l Scheme guide-
lines providing for 50% financing of project 
cost at 6% net rate of interest and loan 
repayable in 12 years. In March, 1990, the 
Trivandrum Development Authority ap-
proached HUDCO for financing the full esti-
mated cost on the ground that the benefici-

aries were not in a position to contribute the 
balance cost and also because the State 
Government of Kerala and Trivandrum 
Development Authority were not in a posi-
tion to meet the financial requriement for the 
same. HUDCO considered the request of 
Trivandrum Development Authority and 
decided that such request would be outside 
the norms but could be considered at higher 
interest rate prescribed for House Improve-
ment Scheme. The decision of HUDCO has 
since been communicated to the Trivan-
drum Development Authority for further 
necessary action. 

~~ 0 
HUDeO funds for Urban Schemes In 

Tamil Nadu 

3414. SHRI C. SRINIVASAN: Will the 
Minister of "URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government have included 
any projects in Tamil Nadu in the urban 
infrastructure schemes which will befinanced 
through HUDCO; 

(b) if so, the details thereof; and 

(c) the names of districtsltowns which 
included in the priority list of such scheme~ ? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Yes Sir. Urban Infrastructures schemes 
of different state and local agencies are 
financed by HUDCO according to its lending 
norl'" It is for the state Government to 
inderhllY and then approve schemes in vari-
ous towns. The details of urban infrstructure 
schemes including the central scheme of 
low cost sanitation for the liberation of scav-
engers sanctioned by HUDCO in Tamil Nadu 
town/city-wise. are given below the State-
ment 'A' & 'B'. 
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